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LEGISLATIVE ASSEMBLY.

Monday, 22nd March, 1926.

The Assembly met in the Assembly Chamber at Eleven of the Clock,
Mr. President in the Chair.

QUESTIONS AND ANSWERS.

Traxsrer of ANTIQUARIANY Fixps 1x Sixbp,

1426. *EKhan Bahadur W. M. Hussanally: («) Hus the attention of Gov-
«crnment been drawn to the telegram fromm Poona, dated 4th March, pub-
lished in the Indian Daily Mail of March Tth, which reads ‘‘The Bharat:
Itihasa Samshodak Mandal, Poons, has passed the following resolution :

* We the Members of tbe Manuging Committee strongly protest against any transfer
of the antiquarian finds ir 8ind either originals or duplicates to any place in India on
any condition whatsoever and urge the Government of India to take immediately all
necessary steps to guard the claims of Indian scholurs and historical research societies
and museums '’

(b) Will Government plessc state what orders have been passed by
{iovernment in the matter which has necessitated the above resolution?

L] . P

() Do Government propose 1o remove the finds ubove-mentioned?

If so, where and why?

(d) If not, what do Government propose to do with the finds?

Mr. J. W. Bhore: (a) Yes; but the protest was agaivst the transfer
of the finds to any place out of India.
(b) No orders have been passed by the Government of India.

(¢) and (d). Nothing has yet been settled regarding the eventual disposal
of the finds from Mohenjo-daro.

Dr. K. G. Lohokare: Do Government know that there is intense dis-
appointment in India at this suggestion of removing the finds?

Mr. J. W. Bhore: I am not aware whether therc is disappointment
or not; but T have stated that Government have come to no conclusion
in the matter, and the suggestion that removal will cause disappoint-
ment in this countryv will undoubtedly be borne in mind befere anv
final conclusion is arrived at.

ReskrvaTion ofF Civit, SrrGroONCIES For Kunoreaxy OFPICERS oF THE
Ixpiax Mepican Sgrvick.

1327. *Ehan Bahadur W. M. Hussanally: (a) Have Government issued
any, circular to Provincial Governments on the subject of reservation:of
‘Civil -Surgeoncies for European Members of the I. M. S., which was
criticised the other day in the Bombay Council as ‘atrocious'? 1f so.
will Government he pleased to place a copy of the same on the tahle?

{2817 ) .
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(b) What is the total number of Civil Surgeoncies in India? How many
of these have been reserved for Europeans; Anglo-Indians and Indians?

(c) Does the circular in question also affect the vested rights of Indian
members of the I. M. S. already in service? If so, why?

(d) How many Civil Surgeoncies are there in the Bombay Presidency ?
How many of them are reserved for Europeans, Anglo-Indians and others.
separately ? . : .

(¢) What is the European population of each of the Civil Surgeoncies.
reserved for Buropeans and Anglo-Indians?

Mr. J. W. Bhore: The attention of the Honourable Member is drawn
to my replies given on 1st February, 1926, to the supplementary questions.
to question No. 480. The Government of India are still considering the:
question and are not in a position to make any pronouncement on the
subject at present.

RertNp oF Excess Excise Dury raip By AnMepabap MIinnownenrs.

1828. *Mr. Kasturbhai Lalbhai: (a) With reference to the answer given:
I:% the Honourable Sir Basil Blackett to question No. 607 by Mr. W. 8, J.
illson, will the Government be pleased to state whether the representa-
tion made some time ago by the Ahmedabad Millowners’ Association re-
gnrd:i)ng excess exoise duty paid by them would also be taken into considera-
tion
(b) Are the Government aware that it has been represented to the Seore-
tary to the Government of India, Commerce Department, that Ahmedabad

Mills were called upon to pay } per cent. to § per cent. more duty than
Government could legitimately have collected ?

(¢) Will Government be pleased to state when they propose to announce

a decision in this matter and whether a proper chance of representation will
be given to those who have a grievance in this matter?

Mr. A. H. Lloyd: (a), (b) and (¢). The Government of India are aware
that the Ahmedabad Millowners’ Association has in the past protested
that some of the tariff values fixed under section 7 of the Cotton Duties
Act were unduly high. There could, however, be no doubt of their
legality. The complsints referred to in Mr. W. 8. J. Willson’s dtestion
No. 607 have been considered only in so far as they involved .ocertain
doubts as to the law and the Government of India are not prepared to
refund any duty in cases where there is no doubt as to the legality of its.
collection, o

Mr. Easturbhai Lalbhai: Are Government aware that the Secretary to-
the Government of India in the Commerce Department was satisfied sbout
the correctness of the statement made in part (b) and had promised to:
give due consideration to it when the proper. time came?

The Homourable Sir Oharles Innes: The Secretary in the Commerce-
Department did bring up this matter and it-waw considered.

Mr. Kmsturbhal Lalbhai: What about the bleaching department o
which the goods might have been issued by the mills and the duty paid to
the Governmént while they have not been able to recover it Irom the-
consumers ? ' '
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Mr. A. H. Lioyd: I have already said, Bir, that the Government of
India are not’ prepared t6 refund any duty in cases where there is no
doubt as to the legality of its collection.

. e T S
TerMINAL CHARGES LEVIED BY RAILwaYs oN Goobs Trarric.

1839, *Mr, Kasturbhai Lalbhai: (a) Is it a fact that the Railway Board

are inquiring intd the reasonableness or otherwise of the terminal charges?

(b) If the answer be in the affirmative, will the Government be pleased
to state when they propose to make any announcement on this subject and
readjust these charges in the light of the inquiry?

(c) Will Government be pleased to state whether they propose to
clearly define what items can be comprised under the terminal charges? If
not, do they recognise the danger of different railway lines adopting
different standards to the detriment of the commercial. public?

The Honourable Sir Oharlés Innes: (a) and (b). The question of terminal
charges levied on goods traffic is under examination by the Railways con-
cerned and the result of that examination is awaited.

(¢) The Honourable Member is referred to qectxon 3 (14) of the
Indian leways Act, 1890.

FrriHT oN CoalL FROM JHERRIA TO AHMEDABAD.

1330. *Mr. Kasturbhai Lalbhai: Will the Government be pleased to
state the reasons for increasing the freight on coal by 88 per cent. from
Jherria to Ahmedabad when the general increase was 80 per cent. and
also for reducing from the st April .-by 8 per cent. only :when the genersl
reduction announced has been 10 per cent?

The Honourable Bir Charles Innes: I do not understand the Honour-
uble Member's questlon 1 presume that he is referring to my budget
speech in which I gave average figures. The actual reduction that the
Government have sanctioned is that on distanees exceeding 400 xmlal the
rates of freight for public coal should be reduced to the rate now in force
for locomotive coal. On the average tliat means a reduction of about 10
pet cent., but it does not mean a reduction of 10 per cent. in the case
of every smgle station, and 1 should not have thought that it was neces-
sary to explain this to ther Honourable Member.

Mr. Kasturbhai Lalbhai: May I know the reasan why in the case of
Ahmedsabad it has been only 8 per cent., while the general reduction has

been 10 per cent.?
The Honoursble Sir Oharles Innes: The Honeurable Member will find
the reason in the answer I have just given.

N

ExmwsioN 10 oraEr -Cramirabre INstiTurioxs or. TR CoNcEssioN
aLLowep To THE Rep'Cross Soctzry awp Sv. Joux’s AMBULANCE
..qr rEcrIviNg Post Orrice Casu Cn'rmmm AS Doxarions.

1331. *Mr. Kasturbhai Lalbhai: (O)Ilﬁaiwtthatthe]led Cross .
Societies and 8t. John's Ambulance .are allowed to receive as dopations
postal certificates to any extent? . .

A
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(b) If the answer is in affirmative, will the Government be pleased to

state why, the same righ : .
_institutiog ' right has not been  extended to other charitable

Mr. A. H. Lloyd: (a) Yes, but !
. : ) the H
Proposes 6 ro-examiine e conceasion.e' onourable the Finance Member
(b) The concession was origi iri
_ : originally granted during the War to enable
E:ogle to subscribe to deserving war funds who might find it inconvenient
fo ﬂ? 80 in cash. The transfer of cash certificates from one holder to
another involves the Post Office in & considerable amount of labour, and
1t is not considered desirable to extend the concession.

REVERENCE OF THE Case o Marcs MaNvracTCRERs 7m0 TE TARIFY
Boarbp,

1832, *Mr, Kasturbhal Lalbhai: Is it o fact that the match manutac-
turers have been asking for some time past to refer their case to the Taxiff
Board? If so, will the Government be pleased to explain why so far their
case has not been gent up to that body? Do Government propose to
send their case and when? If not, why not? ' '

The Honourable Bir Oharles Innes: Yes. As the Honourable Member
is aware, the Tariff Board has been and is likely to be fully oecupied with
inquiries of a more urgent nature.

Tug Srarr. Sengction Boarp’s EXaMINATION HELD 1Y DECEMBER
1925,

'1888. *Khan Bahadur Alimuzzaman Ohowdhry: Will Government
please state:
(z) the total nuwber of outsiders who applied for permission to.sit
at the Btaff Selection Board's examination held in December,
; 1925, and the number to whom permission was actually given;
““* {#) the total number of departmental candidates holding substan-
tive appointments in the lower division who were permitted
to- appear at the Board’s examination to qualify themeelves
for the fiwst'division appointments from the (i) Secretarias
“ (i) branches of the Army Headquarters, sepsrately;
(c) the total number of candidates declared sucoessful separately
+ .under (¢) and (b) above; amd Ry
(@) the bofal fees realizéd from: candidates and the total cost of the.
examination? o
The ‘Honourable Sir Aléxander Muddiman: () 720, *'The Ruiber of
outside candidates who actually sat for the examination was 626, -
(b) (i) 80; (ii) 48. ._
(), li) 102 outside cpndidates were declared successful, that is 42 for
‘the second. division ‘and 60 for the thi?d -r_!i_vigionsl b _
(ii) The departmental results are not' complete. Some 'candidates
have still to be interviewed:when the Board meets. in_Simia. . -
(d) The income from fees “amounted to Rs. 0.230° and the cost of
the gmrpination was Rs. 0,549, '
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TraNsFER OF CLERKS QUALIFIED ¥oR THE First D1VISION FROM ONE
DEPARTMENT TO ANOTHER.

1834, *Khan Bahadur Alilmuszzaman Ohowdhry: (¢) Is it a fact that
Staff Selection Board generally refuses to consider the claims of persons
holding substantive appointments in the lower division but qualified for the
firet division in first division vacancies arising in Departments other than
those in which they are already employed?

(b) If so, are these men to look forward to promotions in their respec-
tive departments only? '

(c) Is there any rule which precludes them from seeking, first divisionr
appointments in other departments?

The Honourable Sir Alexander Muddiman: (¢) The Board maintains
lists .of qualified outsiders only and on receipt of an applieation from a
Department for the nomination of qualified candidates makes such nomi-
nation from these lists. When no further eandidates are available from
these lists the Board asks Departments if they can nominmate a qualified
candidate for any vacancy that may arise.

(b) Under-the exigting system each Depgrtment is, practically speak-
ing, a separate unit, and promotion caen ordinarily be: looked for only
within the Department.

(¢) No, provided tha.t ;& men seeking employmenst ‘in another Depart-
ment does so through the usual official channels' and obtains the consent
of his own Department.

PERCENTAGE OF MARKS REQUIRED FOR vﬁzsixu THE STAFF SELLCTION
' - Boarp’s Examinatron. )

1335. *Khan Bsﬁldux Alimuzzaman Ohowdhry: (¢) Will Governmeni
please, state what percentage of marks are required to be obtained :for
passing the Staff Selection Board’s examination in the first, second and
third divisions for'appointments in the Secretariat and attached offices
respectively ? s

(b) If a man appears for the second division but obtains first division
marks, is he declared to have passed in the first division? If not, why
not?

(c) Is it necessary to obtain the minimum percentage of marks both
in written and oral tests separately or are the aggregate marks taken for
the purpose of determining the division of candidates?

The Honourable Sir Alexander Muddiman: (a) I understand that it is
not the practice of the Board to divulge the percentages of marks adopted
by them. -

(b) Each candidate is required to state the qualification for which he
desires to be examined and he is examined for that quaslification only.
It is not the usual practice in examinations, so far as I am aware, to
declare candidates to have obtained a qualification for which they have
not been examined -

3
(¢) T understand that the aggregate marks are taken into account.
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NumBER OF CHANCES ALLOWED TO IDEPARTMENTAL CANDIDATES TO QUALLFY
For THE First Drvision.

1336, *Khan Bahadur Alimuzzaman Chowdhry: (a) Will Governmen!
please state how many chances are given to departmentai candidutes to
quslify themselves for the first division?

(b) If a candidate fails even at the last chance is he given further
chance? ‘ ‘

(¢) Is it & fact that some of the clerks from the permanent second and

third divisions are given three or four chances while others are not given n
single chance? If so, why so? '

The Honourable Sir Alexander Muddiman: (a) The ordinary rule .is
that two chances are allowed.

(b) If & candidate appears and fails twice, a third chance is given
only on the strong recommendation of the Department in which the candi-
date is employed.

(c) I have no information in the matter. It is for Departments con-
cerned to decide. '

CoupeNsaTiON TO MiLitary Creexs or THE ARNY HEADQUARTERS
wio BRCAME CIVILIANS AT THE SUGGESTION OF GOVERNMENT
IN 1921.

1887. *Khan Bahadur Alimuzzaman OChowdhry: (a) Is it a fuct that
some of the military clerks of the Army Headquarters became civilians
at the suggestion of the Government in 1921 on the understanding that
the Secretariat rates of pay would be granted to them? If so, has this
heen granted to them? If not, why not?

(b) Is it a fact that certain military clerks surrendered their vested
rights in order to become civilians at the invitation of the Government
as a result of the recommendation of the Esher ‘Committee? If so, have
«(overnment taken any steps to compensate them? If not, why not?

(¢) Is it a fact that military clerks are not permitted by the Govern-

ment to become members of the Uncovenanted Association of the Army
Headquarters? If not, why not?

Mr. E. Burdon: (a) No undertaking of the kind was given by Govern-
ment.

(b) Military clerks, on becoming civilians, necessarily forfeited all
military privileges and assumed generally those associated with civilian
status. No cotnpensation was given and no compensation was necessary.

(¢) Yes. They are subject to military discipline which precludes them
from becoming members of an Association such as that referred to.

OFI"ICEIL SUPERVISORS IN THE VIFFERENT BRANCHES OF THE Arny
HEADQUARTEES.

1838. *Khan Ba.nd\;r Alimuzzaman Ohowdhry: Will Government please
state the total number of Officer Supervisors employed in the different

branches of the Army Headquarters? How many of them are (i) civilians
and (ii) Indians?



QUBBTIONS AND ANSWERS. 2823

Mr. B. Burdon: Twelve are emplayed. Six are civilians one of whom
is an Indian on the permanent establishment whilst orie Indian is officiat-
ing in a leave vacancy.

ExntertainMest or Lapy Crewxks 1x tHe Aumy HranQuarres Orrices
AT Siyng punriNé THE WInTER Monrns,

1830. *Khan Bahadur Allmuzzaman Ohowdhry: (a) Is it a fact that
A number of girl clerks have heen temporarily entertained in the branches
«of Army Headquarters at Simla for the winter months? If so, will Govern-
ment please state whether the Staff Selection Board approved of their
appointments ? '

(b) Do they possess dny special qualifications? If so, what?

(¢) What are the minimum educational qualifications required for u
girl clerk to sit for the Staff Selection Board's examinations?

(d) Is there any age limit for the appcintment of girl clerks? If so,
what ?

Mr. E. Burdon: (a) Yes. The approval of the Staff Selection Board
'was obtained. No qualified candidates were available for temporary
vacancies in Simla till the results of examination held in December were
known.

(b) No.

(¢) The minimum qualifications required depend on the grade in which
employed. Those employed during the winter were engaged on roufine
work. The minimum educational requirements for that work are the
Matrieulation or any equivalent examination.

(d) Ordipnarily 25 years. But heads of departments may relax this
limit for sufficient reason.

Dutirs or THE EsSTABLISHMENT OPFFICER ATTACHED TO THE ARMY
DERraRTMENT.

1840, *Khan Bahadur Alimuzzaman Ohowdhry: (a) Will Government
ploase state whether each branch of the Army Headquarters has a separate
cadre for its clerical establishment?

(b) Is it a fact that (i) confirmation, (ii) promotion and (iii) grant of
leave, ete., are controlled by the heads or deputy heads in consultation with
the section officers of the branches concerned? If so, to what extent then
does the Establishment Officer attached to the Army Department exercise
his control over the clerical staff of the Army Headquarters?

(¢) Is it a fact that the Establishment Officer forwards requisitions
from the branches for the services of men required temporarily for short
periods to the Staff Selection Board? If so, is it not possible for the heads
of branches or the Officer Supervisors acting on their behalf to communi-
cate direct with the Staff Selection Board in the matter?

(d) Is it & fact that the duties of the Establishment Officer are analogous
to those of a Registrar in the regular Secretariat? If so, what was the
justification for creating this appointment? :

(¢) Will Government please state whether the, heads of branches were
consulted when this post was created? '
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~ (f) Will Government please lay on the table the correspendenee relating
to the creation of this appointment? '

Mr. E. Burdon: (a) Yes.
(b) No. :

(¢) To the first pari of the question the answer is that the procedure
described is not necessarily the invariable procedure. As regards the second
part, it might be possible but it would not ‘be desirable-for each brageh to:
communicate with the Staff' Selection Board separately and independently.

(d) No.. The second part does not arise.
(e) Yes. : .

(f) I lay on the table & copy of the only letter of importance. It will
make clear 8 number of points on which my Honourable friend appears to-
be at present in doubt, ' o

Copy of the letter referred to in the reply to part (f) of starred question No. 1840
“No. 511. DI

COVERNMENT o'rllyn':h.'
ARMY DEPARTMENT.
Simla, the Ist April 1921

MEMORANDUM. '

* His Excellency the Commander-in-Chief snd Army Member has directed that, with
effect from the 1st April 1821, the administrative control of all the clerical and menial
establishment of Army Headquarters shall be trausferred to the Secretary to the Gov-
ernment of India in the Army Department, who will administer these establishments
through the Establishment Officer, Mr. R. ‘fhtrlé-ﬂugheg, whose appointment was noti-
fied in the last Gazette of India. :

2. It will be the duty of the Establishment Officer to watch and control the working
of the whale clerical and subordinate staff at Army Headquarters, to advise regarding
anaintments aud promotions, to keep himself closely in touch with the interior economy
of cach branch with s view to giving further clerical assistance where needed or to
reducing establishments where the work is declining. It is the intention that he should
he the confidential and trusted adviser of the Principal Btaff Officers and the Becretary
in the Army Department in all matters relating to office establishments and procedure,
including such matters as the economical use of stationery, typewriters, government
printing, etc., and that he should work in close relationship with the ministerial heads
of Branches. He will work directly under the Becretary in the Army Department.

With effect from the date of this memorandum, it is requested that no promotions,
appointments, transfers, or grant of leave (other thsn cssual) be mads in any branch

Army Headquarters without prior references to and ‘sanction of the Establishment
Officer, who will communicate to the Branch concerned the orders of the Becretary in
the Army Department. For the present the existing system under which pay is disbursed
will be continued.

It is hoped that Principal Btaff Officers and Heads of Branches will co-operate in
making Jhll revised system a success. Mr, Tharle-Hughes' advice and assistance will
be readi f available at all times, and it is hoped that full advantage will be taken of
his knowledge and experience. '

(8d.) G. FELL,
Secretary to the Government of'lndia.
To
The 'Principal Staft Officers,
and Heads of Branches.
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Rerusat, of THE OFFICER SUPERVISORS AND THE ESTABLISHMENT
OrrFicER, ArMY HEADQUARTERS, TO FORWARD APPLICATIONS
rroM CivitiaN CLERKS FOR APPOINTMENTS IN OTHER
DrpARTMENTS, ETC.

1341. *Khan Bahadur Alimuzzaman Ohowdhry: (e¢) Is it a faot that
applications submitted by the civilian clerks of the Army Headquarters
for transfer or better appointments elsewhere are not forwarded
by the Officer Supervisors and the Establishment Officer? 1Is there any
var to their seeking appointments elsewhere to better their prospeocts?

(b) Is it a fact that on an application submitted by a clerk belonging
to a branch of the Army Headquarters for transfer to an office which is not
permanently located at Simla the Establishment Officer remarked that a
man who ig so delicately constituted as to be unuable to withstand.the com-
parative mildness of the Simla winter is quite unfit for Government service
and is most distinctly unfit for Army Headquarters? If so, will Govern
ment please state whether this is the personal opinion of the Establish-
ment Officer or the opinion of the Government of India or that of the
medical authorities ? o

(¢c) Is it a fact that u certificale of physicgl fitness is required beforc
& man is confirmed in Government service? 1f so, is the oertificate
granted by the medical authorities concerned after satisfying themselves
that the person examined is able to stand the winter months in Simla?

(d) 1f the answer to (¢) above is in the affirmative, will Government
lease state whether the smme test is equally applicable to all Government
servants ?

Mr. E. Burdon: (a) No.

(b) The answer to the first part is in the affirmative. The opinion was
that of the Establishment Officer.

c) Yen; in regard to the second part, the terms of the certificate are
as stated in Article 49, Civil Service Regulations. I should imagine the
medical authorities do not apply specifically the criterion suggested.

(d) Yes.

‘SecvriTy ror INpiax PILGRIMS PROCEEDING T0 THE HEDIAZ.

1342, *Mr. Mahmood Schamnad Sahib Bahadur: Will the Government
be pleased to say whether there is peace and security in the Hedjaz now
and whether the Indian pilgrims can safely proceed to the Hedjaz this
year?

8ir Denys Bray: Ycs, so far as Government are aware.

Exrvision veoM THE Hepsaz oF MeuBrRs oF THE DEPUTATION SENT
BY THE KuppaMi-Haramant Sociery or INpia.

1843. *Mr. Mahmood Schamnad Sahib Bahadur: Iz it a fact that the
members of the Hedjaz deputation sent by the Kuddami-Haramani Societ
of India were ordered to leave the Hedjaz at once and were also imprisoneg
for 8 days under the orders of Ibn Saud?

Sir Denys Bray: The members of this depulation were requested by
Sultan Bin Baud to leave the Hedjaz as the local authorities reported that
they were inciting the residents of Mecca to revolt. Thkey were in regular:
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correspondence with the British Agency during their stay in Jeddah and
made no complaint that they had been imprisoned. Some restrictions arc
understood to have been placed upon their movements in Jeddah.

Mr. K. Ahmed: What m the short hmton of the Kuddami-Haramani
Society ?

Sir Denp Bray: I think the Honourable Member had better address
that question to somebody else.

Maulvi Muhammad Yakub: I if a fact that the reports issued by the

members of this deputation about sacrileges committed on the sacred build-
ings at Medina were totally groundless and false?

str Denys Bray: I submit, Sir, that question hardly arises.

RecooniTION BY THE GOVERNMENT oF INDIA OF BIN SauD as THE
Rurer or THE HEeDiazZ.
1344. *Mr. Mahmood Schamnad 8ahib Bahadur: (¢) Will the Govern-
ment be pleased to say whether they have recognised Ibn Saud as the ruler
-of the Hedjaz?

(b) Is there any clause for the protection of Indian pilgrims in the
"Treaty or Agreement concluded with Ibn Saud recently?

8ir Denys Bray: (a) The Government of India have no direct dealings
“with Bin Saud.

(b) No, Bir. A copy of the agreements recently comgluded with Bin
8aud has been placed in the Library.

DaTk oF THE NEXT Siura SessioN oF THE LkcISLATIVE ASSEMBLY, ETC.

1845. *Mr. Mahmood Bchamnad Sahib Bahadur: (a) Will the Govern-
ment be pleased to say when the next 8imla session of the Assembly will
be held?

(b) When will the next general election of the Assembly and Provincial
Councils be held?

Mr. L. Graham: (a) and (b). Government have no information.

CoxsrrrcTiON OF THE SaMNI-DAHWET BraNce or THE BowmBay, BARODA
AND CextrAL INnIA Rarnway.

1346. *Khan Sahib M. E. Makan: (a) Will the Government please state

if the survey for the construction of the Samni-Dahej branch of the Bombay,
Baroda and Central Indis Railway is eompleted? -

(b) 1f so, will the Government please state how far the scheme has pro-
gressed? Do Government propose to construet this line via Miyan Gaon,
- Amod, Kervora and Gogra to Dahej?

The Honouuble 8ir Oharles Innes: (a) }es

(b) The Government have decided to sanptlon the oomtructmn of 9 line
froth Samni to Dehej via. Vagra.
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ALTERNATIVE ROUTE OF THE PROPOSED EXTENSION OF THE BROaCH-
Jamnusar BranNon or THE BouBay, Baroba aND CENTRAL
INpIA Rurw.n To Kavi,

1847. *Khan Sahib M, E. Mdan: (a) Will the (aovemmmt please state
if they have received an application from the inhabitants of the Jambusar
Taluka, Broach District, to so alter the scheme of the proposed extension
of the Broach-Jambusar branch of the Bombay, Baroda and Central India
Railway to Kavi that the railway line may pass through the town of Sarod?

(b) If so, will the QGovernment please state if they have consndered the
feasnbnlny of the proposed alteration ?

KR

The Honourable Sir Oharles Innes: (a) A petifion was received by the
Local Government in 1920.

(b) The alternative route to pass through Sarod was considered when
the line was surveyed, but the proposed route was selected as the best and
it has been approved of by thé Local Government.

RecoxstrucrioN oF THE Rainway BrIDGE ovER THE Rivia NanrBapa
oN THE BomBay, Baropa axp CeNTeanL INDra Rarnway.

1348. *Khan Sehib M, E. Makan: (a) Will the Government please state
if they intend to reconmstruct the railway bridge over the river Narbada
on the Bombay, Baroda and Central India Railway ?

(b) If so, when?

(¢) If not, have the Government oconsidered the question whethdr
the bridge is safe to carry heavy locomotives over it, and if so, for how long?

The Honourable Bir Oharles Innes: Inquiry has boen made, and the
Government understand that there is no present necessity to reconstruct
the bridge, as there is no reason to doubt the ability of the existing bridge
to carry the traffic now offering. If, however, it should be decided in the
future to run heavier engines over this bridge, it will be reconstructed or
suitably strengthened.

ALLEGED MALPRACTICES IN THE ADMINISTRATION OF THE BoMBaY,
Banova a¥p CeExTRAL INDIa Ralnway,

1349. *Khan Sahib M. E. Makan: (a) Will the Government plesse state
if their attention has been drawn to the open letters written by one Mr.
J. N. Chinoy of Bombay to the General Traffic Supermtendent Bombay,
Baroda and Central Indm Railway, about the malpractices in the adminis-
tration of that Railway?

(b) 1f so, will the Government please state if they have made any
inquiries to verify the truth of the statements madé in the said letters?

(¢) If not, why not?

'The Honoursble, 8ir Oharles Innes: The Honourable Member ig referred
to the reply given in this Assembly to question No. 615, asked by Mr.
Chaman Lall on the 3rd Februsry, 1926. e
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Provision oF INTERMEDIATE CLASS ACCOMMODATION ON THE BoMBAY,
Baropa aND CeNTrAL INDIA Rarrnway.

1350. *Khan Sahib M. E. Makan: ¥V111 the Government plesse state
why no intermediate class compartments are attached to the through trains
running between Bombay and Dethi on the Bombay, Baroda and Central
India Railway, and whether such compartments are invariably attached to
trains running on other main lines of the Indian Railways?

The Honourable Sir Oharles Innes: Government understand that the
question of the provision of intermediate class accommodation on the
Bombay, Baroda and Central India Railway is under the consideration of

the Railway Administration and where traffic justifies if, it has already been
provided.

. The reply to the second part of the question is in the negative.

Coxatrueriox or PratrorMms at Gobnura axp Kosamsa Stirrons
ox THE Bompay, Banopa axp Cextrar Inpia Rarnway.

1851. *Khan Sahtb M. E, Makan: (q) Are Government aware that there
are no platforms at the Godhra'and Kosamba rallwav stations on the

Bombay, Baroda and Central India Railway, and that mueh trouble and
inconyvenience is caused to the passengers?

(b) Do Government propose to idsue orders for the construction of
platforms at the above-mentioned stations?

- The Honourable Sir Oharles Innes: (q) Government have no information..

(b) The Railway Administrations have discretion to provide such
facilities where traffic offering justifies such provision. A copy of the ques-
-tion and the answer will be sent to ihe Agent, Bombay, Baroda and Central
India Railway, fnr such action as he considers necessary.

CoxsTructioN oF a Ramnway Lixe rvuoM Axrmswanr 1o Haxsur 1x
THE Broacn DisTrICT.

1452, *Khan Sahib M. E. Makan: Do Government propose to construct
n railway line from Akleswar to Hansut in.the Broach distriet?

The Honourable Sir Oharles Innes: Government do not at present pro-
pose to undertake the construction of this line,

It is not included among those recommended by the Local Government
for early construction and the result of an investigation carried ouf in 1928
indicated that the line would not prove remunerative. ' The Agent, Bombay,
Barode and Central India Railway, however, intends to re-examine the
prospects of thig hne along with others, as soon as staff is available for the

purpose.

Dr. K. @. Lohokare: May I know, Sir, if, in this case, when the Honour-
able Member does not know English, it is possible for hnn to put supple-
mentary questions on the repliea to his original ones?

Mr. President: Tt is not the fault of the Government.
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... Carr1ace oF MairLs axp Parcers BETWEEN Rawarrinpi, Murnree
AND KasHNIR, -

' 1858. *Mr. B. Das: (a) Will the Government be pleased to state if

‘tenders are called for the carriage of postal mails and parcels between
Rawelpindi, Murree and Kashmir?

(b) When was the last tender called for?

(c) Is it & fact that the period for the contract as per advertisement of
‘tender was for five years with effect from 1st March, 1922, and should
continue thereaiter till six calendar months’ notice of termination is
given by either of the contracting parties?

(d) Is it a fact that the agreement between the contracting parties con-
‘tains terms different from the terms advertised? Is it a fact that the
following passage occurs in the agreement:

‘“ the contractors should daily (including Sundays and holidays) during the con-
‘tinuance of this agreement that is to say for the period of five years to be computed as
commencing on the 1st day of June, 1824, and after a completion of this period. It
‘will continue automatically until 12 calendar months’ notice of termination is given by
-either party or until this agreement shall be determined by such notice as is hereafter
mentioned or otherwise in due course of law (hereinafter referred to as * the said contract

Ppesiod ') %
‘(¢) 1s®t o fact that the contruct according to the tender should come

to an end before' March 1027? Ts it a fact that according'to the agreement
the contract will terminate in May 1929? C

(f) Will the Government be pleased to state why this di;creps,my exists
between the tender and the agreement?

(9) Are Government aware that fresh invitation of tenders in accord-
ance with the original advertisement will bring & substantial eaving?

(h) Are Government aware that the contractors will be ready to take
up the contract.at a much .cheaper rate?

(i) Are Goverbment aware that the price of motor vehicles, accessories,
ete., has considerably come down since 1922 and that. the postponement
of invitation of the tender will mean the sacrifice of a distinct advantage
‘to the Government? - " '

Mr. H. A, Sams: (2) Yes.

(b) August, 1921.

(c) Yes, . = '

(d) Yes.

' -(t):i‘hé wriginal ngreecment, whith was entered into with effect froin 1st
March, 1922, was for a period of five years from that date to continue
thereafter till six calendar months’ notice of termination had been given
by either of the contracting parties.

Subs'e-qi-i,ﬁhtly a fresh agreénién}e__\vag_ entered into with -eﬁec\k* {mm 1at
June, 1924, for a period of five years' to gontinee avtomatically until twebve
calendsr months’ notiee is given by either party. = - B

_(f) The departmental motor, service between Rawalpindi, Murrce and
Seitisgar  and the local service in the station of Rawalpindi was peplaced,
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as I have already stated, with effeet from the 1st March, 1822, by a con-
tract motor service on a mileage basis.;” A revised agreement was intro-
duced with effect from the 1st June, 1924, for o service between Rawalpindi,
Murree, Srinagar and Tangmarg, because the mileage basié was found to
be inconvenient and uneconomical.

(9) No.

(h) No.

(i) Government understand that this is the case but they are unable to
agree that the posiponement of the call for tenders will mean the sacrifice
of & distinct sdventage. The agreement of 1924 was accepted by Govern-
ment and by the contractors, and Government have no intention of re-
pudiating it.

RECRUITMENT oF DEMOBILIZED INDIAN OFFICERS AS Exnwmn OFFICERS
OF CANTONMENTS.

1854, *Mr. §. Sadiq Hasan: 1. 1s it a fact that the posts of Executive
Officers in the Cantonments were thrown open to Indian officers of all ranks
both on the effective and non-effective lists under an Army Order in Febru-
ary 1924?

2. Is it a fact that during the last two years no Indian officers on the
non-effective lists have been recruited for the service as Exeoufiv@Officers
and that all such candidates who have hitherto been held eligible for the
post are now debarred from recruitment?

8. Are Government aware that the bar against recruitment of demo-
bilized officers has caused discontent amongst such officers?

4. Do Government propose to take into consideration the claims of
demobilized officers and throw open to them a ﬁxed number of posts of
Executive Officers in the Cantonments?

Mr. E. Burdon: (1) The answer is in the affirmative, but I must explain
that the provisional arrangements announced in the India Army Order
referred to have since been superseded by permanent arrangements of wider
scope announced in Army Instruction, India, No. 987 of 1925, to which I
mvite my Honourable friend’s attention.

(2) Under the provisional arrangements first adopted, three Indian
officers on the effective list and one on the non-effective list were appoin
to be Executive Officers of Cantonments. Under the: permanent arrange-
ments, pensioners are not eligible.

(8) and (4). Representations have been received from time to time
from pensioners wishing to receive appcintments as Executide Officers, but
the Government of India do not propose to modify the arrangements laid
dawn in Army Instructien, India, No. 987 of 1925. If my Homourable
friepd will study that Instruction, he will, I think. agree that, 44 & per-
mangnt arrangement, ;the system now in iome ] -th!soble :

Revision of tE Evecrorar Rours or THE Lmtsm'nvn AssrMBLY.

1355, Mr. X. Venkataramana Reddi: (a) Will the Government be
pleased to state whether the elestoral rolle of the Legislative Auembly will.
be revised this year? }

) Tt the answet is in the affrmative, will the Government -be pleued,
state ‘the tast date when new names can be enrolled?
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Mr. L. Graham: (g) Sub-rule (4) of rule 9 of the Legislative Assembly
Electoral Rules requires a fresh electoral roll-to be prepsred on the .expira-
tion of the period of three years for which the existing roll is in force.
There is power under the proviso to direct the earlier preparation of a fresh
roll but no power to defer its preparatmn after the expiry of three years.
That period will in all provinces expire during the current yesr and the
Honourable Member may therefore take it that a fresh electoral roll for
all the constituencies of the Legislative Assembly will be prepared this
year and that the question of revising the existing rolls will not arise.

(b) Under the Electoral Regulations the dates for the completioxi of
the various processes involved in the preparation of an electoral roll are-
fixed by Local Governments.

Mr. Harchandrai Vishindas: Can it be said by what time, in what.
month, the electoral rolls will be completed ?

Mr. L. @Graham: I have already said that the Local Governments fix.
the dates. A

Mr. K. Ahmed: Do Government propose to take immediate steps so.
that a revision of the rolls may be made as early as possible in order that
candidates who stand for the next election will be given suﬂ:clent time to-
see the electoral rolls?

Mr, L. Grabam: I think some of the Local Governments are already.

taking action.

Dr. K, G. Lohokare: May I know if there will be no misplacing of dates,
as happened last time, when the dates of nomination papers to the pro-
vinecial Councils were fixed before this House was prorogued ?

Mr. L. Grabham: The Honourable Member is talking of elections. We
were talking of the electoral roll,

INTERPRETATION OF RULE 6 OF THE LEGISLATIVE ASSEMBLY ELKCTORAL
Roues.

1356. *Mr. K. Venkataramana Reddi: (a) Will the Government be:
pleased to state whether, under Rule 6 (1) (a) which defines the qualifica-
tions of elested Members, a voter of a Provincial Council either in the
general or special uonstltuency is entitled to stand as a ca.nchdate for the’
Legislative Assembly, although he is not entitled to be = voter for the
Legislative Assembly?

(b) If the answer is in the affirmative, are Government prepared

to comsider the ndwsablhty of msum.g instructions to that effect to Looal
Governments in view of the .coming elections?

Mr. L. Graham: (2) The question raises a point of interpretation. In
the view of Government the answer is in the affirmative, '

(b) Governmént are not prepared to msue -executive instructiops on
& poing of mtcrpretatnon

Mr. K. Vﬁm Reddi: With: regard to the ‘answer to (a) will
Government be pleased to state whether they have consulted their law
officers whether this interpretation is correct? iv '
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Mr. L. Graham: Government have consulted themselves, Sir,

Mr. X. Ahmed: If a candidate is qualified to stand for the Council of
State, what are the reasons that he will not be qualified and be able to
stand for the Assembly?

Mr. L. Graham: That question dees not arise.

Mr. K. Venkataramana Reddi: Do Government propose to consult their
law officers as to the correctness of the interpretetion they have put on
the rule referred to in (a)? '

Mr. L. Grabam: I have already said that"Government are quite satis-
fied with their own opinion. ’ '

Mr. K. Ahmed: Are the Government aware that any Member of a
provincial Council or & Member of any other legislative body is qualified
to stand for the Council of State election?- Why should he not be
qualified similarly to stand for the Legislative Assembly?

Mr, President: That question does not arise out of the original question.

DEeaTH DURING AN OPERATION oF Miss BHOJI SIPAHIMALANI, A STUDEN?
or THE Lapy HarpiNner Mevicat Correce, DrrLmi.

1357. *Sardar V. N. Mutalik: Will the Government be pleased to state
if it is a fact that Miss Bhoji Sipahimalani, a fourth' year student of the
Lady Hardinge Medical College, Delhi, was operated upon for appendicitis
by Dr. (Miss) Campbell, the Principal of the College, and did the girl
-student die on the operation table while under chloroform ?

Death puriNg aN OpERATION oF Miss BHOJI SIPAHIMALANI, A STUDENT
or¥ THE Lapy HamrpiNner' Mepical OoLrLeee, DELHI

1358, *Sardar V. N. Mutalik: Is it a fact that in her report Dr. (Miss)
Mithai the anesthetist in attendance, has stated that while under chloroform
‘the girl began to get blue, that the pulse having suddenly gone down to
80 and then to 75, gradually disappeared from the wrist, that she imme-
diately reported the matter, pulled the tongue forward and cleared the
‘throat, that the second swab she used to wipe out the throat got loose, that
she tried to take it out at ance, reportimg thre matber. st:the samé time, and
that the patient was getting blue and pulse becoming slow before she used
‘the throat swabs? i N
DeatH pusiNne AN OpERATION OF Miss BHuom ‘Sipan1MALANL*A STUDENT

or THE Lany Harpinae Mepican Corveeg,  Derur.:

1859 *Sardsr V. N. Mutalik: (a) Is it a fact that in her official report
-sent to the higher authoritiés by the Principal a day after the incident, she
‘stated that while she was inserting sutures through tbe superficial tissue
after the operation had been completed, her attentiop was.drawn by the
anmsthetist to the fact that the patient's lips had ‘turned blue, that the
Principal expressed the opinion that a few more minutes gassed after this
when ‘the anemsthetist drew’ her attention to a swdb in’ the patient’s throat?

(b) Is it a fact that Dr. Campbell says in her report that Dr. Mithai
stated that the swab was in the throat of the:girlitwe minuted before dhe
reported the matter, and: that the patient.'was dead ‘‘ before I was told

¢ ‘there war a foreign body in her throat '’?

~
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Deatu puriNe AN Ork paTiON OF Miss BHoJI SiPAHIMALANI, A STUDENT
oF tHi La Dy HarpiNgE Mepicat CoLLecg, DELHL

1360. *Sardar V. N, Mutalik: Is it a fact that in her first official report
the Principal attributed the death of the girl to the sticking of the swab in
the throat, that in her letter appearing in the Hindustan Times, dated the
10th January, 1926, the Principal suggests the possibility of the death being
due to some other cause ‘‘ in the form of a persistent thymus gland, or
obscure lesion of the heart or other vital organ ’’, and that in the reply
given py Government to Diwan Chaman Lall's interpellation on the 25th
January, 1926, it was stated that ‘‘ it was doubtful whether the examina-
tion, if performed, could have resulted in any other verdict than death by
chloroform poisoning during anmsthesia?

DeatH DURING AN OPERATION OF Miss BROJI SIPAHIMALANI, A
STupENT OF THE LapY Harpinee Mepicar Corikce, DEeLuI.

136¢1. *8ardar V. N. Mutalik: Is it a fact that the anessthetist selected to
administer chloroform at the operation of Miss Sipahimalani, was one
Dr. (Miss) Mithai, a fresh graduate from Madras, who was still under
training and that the person selected to assist the operator (the Principal
Dr. Campbell) was a student?

DeaTH DURING AN OPERATION OF Miss BHOJT SIPAHIMALANI, A
StupENT OF THE LapY HampINGE MEDICAL CoLLEGE, DELHI.

1862. *Sardar V. N, Mutalik: Is it a fact that the father of the girl had
wired to the Principal that there should be an X-ray examination before
any operation was performed? , If so, was such examination held? If not,
why not? Was the heart examined before the operation was decided upon?

. DEatH DURING AN OPERATION OF Miss BHOIT SIPAHIMATLANI, 4
STupENT of THE LapY HampINae® MEDICAL CoLLEGE, DELHI

1863. *Sardar V. N. Mutalik: Will Government lay on the table the
reports or statements made by Dr. Campbell and Dr. Mithai in regard to
the incident of Miss Sipahimalani’s death including all correspondence that
has passed between Dr. Campbell and the higher authorities?

Mr. J. W. Bhore: With your permission, Sir, I propose to reply to
questions Nos. 1857 to 1868 together. Government have already given
all the information in their possession in regard to this most regrettable
incident in reply to Mr. Chaman Lall's question No. 109, Lala Duni
Chand’s question No. 259 and Mr. Harchandrai Vishindas’ question
No. 480 on the 25th and 26th January, .and the 1st February, 1926,
respectively, and they do not consider that any useful purpose will now
be served by reopening the question.

Mr. Harchandrai Vishindas: T wish to put a supplementary question, if
the Honourable Member in charge is prepared to answer, considering that
this is the last reply. Is it not a fact that the statements of the two
ladies, namely, Dr. Campbell and Dr. Mithai, were conflicting as regards

the cause of death?
Mr. J. W. Bhore: I do not think you can describe their statements as
copflicting in regard to the cause of death. As I have already explained

B



2834 LEGISLATIVE ASSEMBLY. [22yp Mar. 1926.

in reply to a question put by the Honourable Member himself, the cause
of death can never now be ascertained. The only avenue for ascertaining
that, namely, by means of a post-mortem examination, is now closed for
ever.

Mr. Harchandral Vishindas: Might I know whether it is not a fact that
Dr. Mithai said that the blueness and the weakness of the pulse appeared
first and the insertion of the sutures took place afterwards and that this
was quite contrary to the statement of Dr. Campbell?

Mr. J. W. Bhore: I do not think, Sir, that these detsils are really
relevant so far ag the actual cause of death is concerned. A most com-
plete and detailed examination of the whole question was conducted by
sn independent doctor and that doctor came definitely to the conclusion
that, having regard to the evidence available, no definite conclusion could
be arrived at in regard to the cause of death.

Mr. XK. Ahmed: Do Government propose for the benefit of the country
to hand over all the papers to the Public Prosecutor, so that he may be
in a position to do what is needful and send up the accused to the nearest
Magistrate if that is necessary for the ends of justice?

Mr. J. W. Bhore: T do not think that the Honourable Member knows
exactly what he is saying.

Mr. Harchandral Vishindas: Might T inquire if it is a fact—and it is a
fact—that Dr. Mithai resigned, and considering that she was made to
resign, was the inquiry directed to find out whether she was really guilty,
and if so, of what?

Mr, J. W. Bhore: I think that the inquiry that was conducted was a
most complete inquiry. Dr. Mithai was not made to resign. It was
never held that she was directly responsible for the cause of death, but
it was felt that possibly a transfer of her labours to another sphere than
that in which this unhappy event occurred might be of advantage to her.
She resigned of her own accord.

Mr. Harchandraj Vishindas: Considering that in one of the answers
given it was said that Dr. Mithai was not sufficiently qualified for dis-
charging the duties of an anmsthetist, why was not the medical officer
in charge of the ward summoned as had happened before when the usual
chloroform giver was ahsent?

Mr. J. W. Bhore: T dispute the correctness of that statement. Dr.
Mithai was a graduate, an M.B.B.B. of the Madras University. She
was fullv qualified and she had had experience in the administration of
angsthetics.

Dr. K. G. Lohokare: May I know how many abdominal operations of
this kind had Dr. Campbell done before this?

Mr. J. W. Bhore: T am not in a position to give the Honourable Mem-
ber that information. ‘

Mr. K. Ahmed: Are Government aware that qualified and dlahngmshed
medical' men have aleo been prosecuted for their grosr negligence in the
oondncf of operations?
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Proursition aaainst THE ImPorRTATION OF INDIAN TxA SEED INTO
CEYLON.

18¢4. *Sir Darcy Lindsay: (a) Are Government aware that the Ceylon
Government prohibit the importation of Indian tea seed into Ceylon while
freely admitting tea seed from Java when accompanied by a Government

gex&tiiﬁc?mte and that Java is importing large quantities of tea seed from
ndia

(b) If the answer is in the affirmative, are Government aware why the
Colony of a Foreign Power is placed in a more favourable position than
India, an integral part of the British Empire?

(c) Do Government propose to make suitable representation to the Ceylon
Government with a view to securing the admission of certified Indian tea
seed on like terms ? . '

The Honourable 8ir Oharles Innes: (u), (b) and (c). The Government
of India understund that the matter has recently been brought to the
notice of the Indian Tea Association and. that it is now under the con-
sideration of that body. If the Association refjuire the assistance of the
Governorent of India, no doubt it will apply for it.

65 out of 121 tons of tea seed exported from India in the last 2 years
were sent to Java. .

GRraANT OoF ScHOLARSHIPS TO0 MUHAMMADAN STUDENTS POR TRAINING
IN THE CeNtRAL TRaAINING COTLEGE AND THE MiDIcAL
Correer, LaHone :

1865. *Manlvi Muhammad Yakub: (a) Is it a fact that the Delhi Admi-
nistration makes an annual contribution to the Punjab Government for the
training of students from Delhi in the Central Training College and the
Medical College, Lahore, and if so, will Government kindly give.the names
and numbers of candidates sent to these colleges for training for the last
five years? ‘ .

(b) Was there any Mussalman amongst these students?

(¢) Will Government kindly give reasons why no Muhammadan has
ever been sent to these colleges for training on Government scholarships?

Mr. J. W. Bhore: (q) Yes. Complete information relating to the.
second part is not readily available.

(b) Yes.
(c) Does not arise.

Pavcrty ofF MunAMMADANS 1IN THE EpucatioN Drpartment, Derui.

1866. *Maulvi Muhammad Yakub: (a) Is it a fact that Sir Malcolm
Hailey, during his tenure of office as Chief Commissioner, Delhi, issued &
circular letter to the educational authorities drawing attention to the
paucity of Muhammadans in the Education Department of Delhi?

(b) Will Government kindly state how many Muhammadans have been
appointed since the issue of the above circular, excluding those Muham.
madang who were appointed by the Muhammadan officiating District
Trispector of Schools in 1925?

(¢) Will Government kind]y state why no action was taken en the Chigf

Comnmnissioner’s letter above referred to?
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Mr. J. W. Bhore: (a), (b) and (c). Government are not aware of the
issue of such a circular letter.

Purcuase or Stoees BY THE HigH CoMMISSIONER POR INDIA FOR THE
ArMY DEPARTMENT AND THE RaILwAYs.

13€7. *Mr. K. Rama Alyangar: (a) Will the Government be pleased to
state whether to avoid lapse of funds large orders for purchase of stores are
placed by the High Commissioner for purchase in the closing months of
the financial year?

(b) If so what has been the total amount for which orders have been
placed and for what materials in the months of January, February and
Mnrch during the last three years for the Army Department and the
Railways?

(c) Will the Government be pleased to state whether in such cases the
same could have been avoided by purchases being made in India at a later
date and if so, with what profit or loss?

The Honourable Sir Bhiupendra Nath Mitra: (a) The answer is in the
negative. .

(b) and (¢). Do not arise.

PuncrasE oF CoaL rok STATE RaInwavys.

13€8. *Mr. K. Rama Alyangar: (a) Will the Government be pleased to
state if Teetulmari and Mudidih coals have been purchased at Rs. 5 when
tenders for Rs: 4 and Rs. 4-4-0 were available?

(b) Have Jambad and Faridpur coals been purchased at Rs. 4-11-0 and
Rs. 5 when there were tenders at Rs. 4?

(c) Have Kusunda and Nyadee coals been purchased at Rs. 8-12-0 when
there were offers at Rs. 8?

(d) If the answers to parts (a), (b), and (c), be in the affirmative, will
the Government be pleased to state the reason why the higher rates were
accepted in each case?

(e) Will the Government be pleased to lay on the table a list of tenders
made and those accepted?

The Honourable Sir Charles Innes: As regards (a), (b), (c) and (d), the
Honourable Member is referred to the reply given on 15th March, 1926,
to questions Nos. 1271 and 1272 of Sir Hari Singh Gour and as regards
(¢) to the reply given on 15th February, 1926, to Mr. Neogy's question
No. 153 on the same subject.

UNSTARRED QUESTIONS AND ANSWERS.

PrBricaTioNn or THE RErorr oF THE ARMY AccouNTs CoMMITTEE.

248. Dr. K. @. Lohokare: (1) Will Government please say whether
the Army Accounts Committee appointed by the Government of India in
November 1925 for the investigation of the working of the Cost Account-
ing System, has conclugled its labours and submitted a Report?

(2) If the reply to (1) is in the affirmative will Government please
state whether the Committee’s Report and recommendations will be pub-
lishedl for the information of the public? If not, will Government please
give the main features of the Committee’s Report and recommendations?



UNSTARRED QUESTIONS AND ANSWERS. 2887

(8) Has the Committee suggested any improvement or simplificati>n
of the system and if so, do Government contemplate any reduction of
establishment in the Military Accounts Department?

(4) If the answer to (8) is in the affirmative, will Government please
give the approximate number of Deputy Assistant Controllers, account-
ant; and clerks by which, and the date from which, the permanent strength
of the Department will be reduced ?

(5) If the answer to the concluding portion of (1) is in the negative,
will Government please say when the Committee is likely to conclude its
labours and whether the Report that will be rendered by it will be avail-
able to the general public?

The Honourable Sir Basil Blackett: (1) The Army Accounts Committee
has, I understgpd, concluded its inquiry but has not yet submitted its Re-
port to Government.

(2) to (5). When the Report has been :receiv"ed, it will be considered
what further action is necessary. '

MiniMem SERVICE FOR ELIGIBILITY To THE MaxiMuM Rare
or PENsION.

244, Dr. K, @, Lohokare: Will Government please state whether any
reduction in the minimum service required to be rendered by a Govern-
ment servant for eligibility to the maximum rate of pension is under con-
templation? If so, will Government please say when their orders are
likely to issue? .

The Honourable Sir Basil Blackett: No such question is directly under
the consideration of Government. They have, however, under considera-
tior. a revision of the existing pension rules in which it is proposed to cal-
culate pension on the basis of duty instead of on the basis of qualifying
service which includes a certain amount of leave. It is not possible to
state now when the revised rules will be issued.

LocatioN oF THE XNEW IlEADQUARTERS oOF THE GENERAL OFPFICER
CoMMANDING-IN-CHIEF, SoUTHERN COMMAND,

24%. Dr. K. @. Lohokare; Will Government please state:

(1) the number of regiments, regimental and departmental offi-
cers—both British and Indian troops and clerks that are
proposed to be moved from Poonsa in the proposed change uf
headquarters;

(2) whether they have under consideration any proposal to move
the office of the Controller of Military Accounts, Poona Dis-
trict to the new headquarters, and

(8) where the headquarters of the General Officer Commanding-
in-Chief, Southern Command will be located ?

Mr. E. Burdon: In reply to a previous question.I have informed the
House that as yet there is no such proposal before Government: and the
military authoritics themselves have not yet fraried a final detailed scheme

to put before Government.
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ReMovaL of THE OFFicE oF THE CONTKOLLER OF MILITARY ACCOUNTS,
BomBay Distuict, rroM PooNa To BoMBay.

246. Dr. K. @G. Lohokare: Will Government please say whether the
shifting of the Office of the Controller of Milita,r_y Accounts, Bombay Dis-
trict, from Poona to Bombay is under consideration and if so, when is the
removal of the office anticipated to take place?

The Honourable Sir Basil Blackett: The reply is in the affirmative, but

v

no final decision regarding the move has yet been arrived at.

FormatioN oF o MiLiTarY PixsioN PayiNe OFFicE AT SaTARA.

247. Dr. K. @. Lohokare: Will Government please state whegher
arrangements are being made for the formation of a Military Pensions
Paymng Office at Satara? If so, when is the Office to be opened?

The Honourable Sir Basil Blackett: The matter is under consideration,
but no final decision has yet been reached.

GeaNT oF HerLp 1o GOVERNMENT SERVANTS FROM A FUND STARTED
BY THE CONTROLLER oF MILITARY ACCOUNTS, QUETTA.

248. Dr. K. @. Lohokare: Is it a fact that the present Controller of
Military Accounts at Quetta, has opened, with the Quetta branch of the
Punjab National Bank, a fund, which he has called the ‘“C.M.A’s Fund"’
and to start which the sale proceeds of his office furniture has formed the
nucleus? Is it also a fact that the Controller makes payment from this
Fund to help Gosveérmnment servants who are on favourite terms with him?
If so, will Government please say how far the institution of the fund and
payment thereof to Government servants are authorised? Do they pro-
pose to make full inquiries into this matter?

CramM MaDE BY THE CONTROLLER OF MILITARY AcCcOUNTS, QUETTA,
PoR THE CONVEYANCE rroM MEERUT TO QUETTA OF HIB
Moror CAR, WHICH H¥ 18 ALLEGED TO HAVE SOLD AT
MEERUT.

249. Dr. K. @. Lohokare: (1) Isit a fact that the present Controller
of Military Accounts, Quetta, sold his motor car while he was at Meerut?

(2) Did he prefer a claim against Government for its conveyance wher
he was transferred to Quetta?

(8) Is it a fact that this payment was sanctioned by himself as a
Controller of Military Accounts?

(4) If so, will Government please say whether this payment is regular,
and if not, what steps they propose to take in the matter?

The Honourable Sir Basil Blackett: Inquiry will be made and a reply
-furnished when information has bden received.

PusLicaTION OF THE REPORT OF THE ANDAMANS DEPUTATION.

250. Hajl 8. A. K. Jeelani: (a) Will the Government be pleased to say
when they intend to publish the recommendations of the Andaman deputa-
tion's Report
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" (l;) Do they intend to give effect to the same, and if so, when? If ‘not,
why

The Honourable Sir Alexander Muddiman: The Report has only recently
becn received and no decisions in regard to the recommendations contained
n}d it ;lave been reached. Tbe question of its publication will be con-
sidered.

Storrace withouvr Notior or THE GrEE ContRACT OF M. SUNDER
SiN¢ MALLEY BY THE SuUPPLY AND TRANSPORT AUTHORITIES AT
Mnow.

251. Mr. 8. Sadiq Hasan: 1. Are the Government of India aware of
the circumstances under which the Supply and Transport authorities at
Mhow (C. 1.), without any notice of warning, stopped the ghee contract of
one Mr. Sunder Sing Malley, Contractor, on the 10th of September, 1920?

2. If the answer to the question is in the negative, will the Government
be pleased to make suitable inquiries and place on the table all the relevant
papers and the result of their inquiries before this House ?

8. If the answer to the above question is in the affirmative, will the
Government be pleased to state why, since two items of the contractor’s
claim have already been granted, the other items of -his claim are being
withheld ?

4. Is it & fact that this contractor has in his various representations
challenged the authorities concerned to hold an independent inquiry to
prove his claim and has approached His Excellency the Commander-
in-Chief in India, but the authorities have neithér disputed his claim nor
are agreeable to hold an inquiry as suggested by the contractor?

Mr. E. Burdon: 1. Government are fully aware of the circumstances.
It is not a fact that the contract was stopped without any notice of warn-
ing. The term of the contract expired in the ordinary course. A short
extension was granted, at the contractor’s request, to enable him to com-
plete the supply due under the contract, which he failed to do. A request
for a further extension was refused.

2. Does not arise.
3. Because each item of the claim was dealt with on its merits. '

4. Government have throughout disputed those parts of the claim which
have not been granted. They did not then and do not now think it neces-
sary to hold any special inquiry.

MESSAGE FROM THE COUNCIL OF STATE.

Secretary of the Assembly: Sir, the following Message has been received
from the Becretary of the Council of State:
“1 am directed to inform you that the Council of Btate have, at their meeting

held on the 18th March, 1926, agreed without any amendments to the following Bills
which were passed by the Legislative Assembly on the 15th March, 1926 :

A Bill further to amend the Indian Tariff Act. 1894,
A Bill further to smend the Madras Civil Courts Aet, 1673,"



RESOLUTION RE EMIGRATION OF INDIAN UNSKILLED
LABOURERS TO BRITISH GUIANA.

Mr. J. W. Bhore (Secretary, Department of Education, Health and
Lands): 8ir, I beg to move:

* That this Assembly approves the draft notification which has been laid in draft
before the Chamber specifying the terms and conditions on which emigration for the
purpose of unskilled work shall be lawful to British Guiana and recommends to the
Governor General in Council that the notification be published in the Gazette of India.”

Sir, I do not propose to weary the House with a lengthy history of
Indian emigration to British Guiana. I do not propose to go further back
than the year 1919. In that year a deputation from British Guiana visited
this country and laid before a Committec appointed by the Governor Gene-
ral in Council on the recommendation of the Legislative Council a scheme
for the colonisation of British Guiana by means of assisted emigration from
this country. The Committee were inclined to view that scheme very favour-
ably, but 'before finally recommending its acceptance they suggested
that a deputation consisting of three competent persons should visit British
Guians, investigate local conditions and report. Accordingly a deputation
consisting of Diwan Bahadur Kesava Pillai, Mr. Tiwari and Mr. Keatinge
visited British Guiana in 1922 and their report was published in January
1924. In that year a second deputation from British Guiana visited
this country and the press communiqué issued on the T7th June,
1924, states the ‘events that transpired during this visit. From
that communiqué it will be seen that the Standing Emigration
Committee were inclined to regard this colonisation scheme favour-
ably, but desired an officer of the Government to visit British Guiana and
report on certain specific points. Accordingly Kunwar Msharaj Singh was
deputed to visit British Guiana and his report has been in the hands of
Honourable Members for some time. The final result of all these nego-
tintions has now been embodied in the draft notification which I am asking
the House to approve. I venture to think that this draft notification con-
taing eminently satisfactory conditions. I may say that practically all the
important recommendations made in the Pillai-Tiwari Report have received
attention. In addition the Government of British Guiana have given an
assurance that, subject to the approval of the Combined Court in cases in-
volving expenditure, they accept in principle certain other recommenda-
tions made by us. 1 would like to read oyt to the House what these re-
commendations are. We recommended "grst]y, the preparation by Gov-
ernment of a preliminary list of eligible voters as recommended in the
Pillai Report, secondly, a change in the provisions governing Indian
marriages on lines suggested to the British Guiana Government by our
Special Officer, thirdly, opportunities for cremation, if so desired, for new
emigrants, fourthly, non-employment of children of school-going age in
Creole gangs, fifthly, fulfilment of the promise made to local resident fami-
lies by Bir Joseph Nunan in his note, dated 80th April, 1928, in Combined
Court First Special Session 1928,. sixthly, Indian representation on all im-
portant public boards and committees, seventhly, creation of advisory
board with Indian representation in connection with Immigration Depart-
ment, etghthly, establishment of a farm colony for Indian destitutes of
George Town, ninthly, a limited number of Indian ministers of religion
should be granted frce passages to British Guiana with free return passages
if desired, and tenthly, a few school teachers should be recruited from
India.”’ Now, Sir, the draft notification read with the assurance given on
these points constitutes, I venture to say, as complete a safeguard for in-
tending colonists ar we can reasonably expect. There is one other point,
T think, in regard te which the House will want a categorical assurance,

(2840 )
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and that is that the rights of Indians as British citizens have been effectively
safeguarded. In regard to that 1 need only say that the British
Guisna Declaratory Ordinance of 1928 assures to all British subjects equal
rights without distinction of race or caste or creed and subjects of British
Indian States are also included in that Declaration. 8ir, 1 commend
to the House the motion which I have moved. 1 commend it, Sir, because
1 feel that this scheme of colonisation opens up a brighter future for at any
rate some in this country who would otherwise be condemned to a hope-
less prospect in life, due to the force of sircumstances of iron customs and
of inexorable social laws. I commend it to the House because it will
enable us to improve Very considerably the lot of Indians, sompe Indians at
any rate, who are already settled in British Guiana and I commend it to
the House because 1 see in this exodus of sturdy Indiun peasantry, restrict-
ed thought it may be, visions of a greater India beyond the seas, establish-
ed not by force or by fraud but by the honourable labour of a thrifty, in-
dustrious. and intelligent people. .

Mr. N. M. Joshi (Nominated: Labour Interests): 1 rige to make
a few remarks on the Resolution moved by the Honourable the Secretary
in the Departinent of Education, Health and Lands. “At the outset 1
would like to ask for a piece of information from the Honourable the
Secretary of the Department on the point whether breach of contract of
service is going to be continued as an offence in the labour legislation of
British (Guiana. T had oceasion to study the lahour law of British Guiana
and I found that in their Labour Code breach of contract of service or
desertion was an offence. When we allowed emigration to  Ceylon,
Malaya and Maunritius we insisted that breach of contract of service will
not be regarded as an offence by the law of the colony to which we had
allowed emigration. As far as I remember, when the British Guiana
deputation was in India, I asked them .& question whether they were
willing to repeal the legislation making breach of contract of service an
offence and they expressed their willingness to do so. I want the Gov-
ernment of India to tell me whether they have any information on this.
point and what is going to be their attitude also on this point. Let *them
remember that they had insisted in the case of Ceylon that that legisla-
tion would be repealed and I hope that the Government of India, even if
they have forgotten on this .occasion to secure the repeal of this legis-
lation penalising breach of contract of service, will do so without delay.

Then, Sir, I would like to make also one other remark about what
we should do to secure the best interests of the emigrants when they go
there. I make it quite clear that I am not' against emigration of Indians
to British Guiana. I think the scheme proposed is a fairly good one,
but if the. emigration of Indian labour ‘to British Guiana or any other
Colony is to be successful we must fitst see that the people Wwho go
there receive adequate facilities for their education. I know, Sir, that
the Report of Kunwar Maharaj Singh lays great emphasis on this point,
but T am anxious that the Government of India should take every step to
gee that education is promoted in these Colonies verv soon, because T
feel that whatever protection the Government of India may give to the
emigrants in British Guiana it cannot be very much. Those people who
go and colonise other lands must depend upon themselves to protect
their interests and if they do not receive education they will not be able to

do so. .

The second point which I would like to press” upon the attention
of the Government of India is to see that every Tacility is given also
for the organisation of these workers who go to the different Colonies,

B v}
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because I feel that if the workers are to be protected, they can be pro-
tected by their own organisations much better than by anything that the
‘Government can do. I do not say that to-day there are any impediments
in British Guiana in the way of organisation, but there is one impedi-
ment in the way of the organisation of Indian labour that goes to the
Colonies and it is this, that they do not receive guidance from educated
Indians .because there are very few educated Indians in these Colonies. I
therefore ‘want the Government of India to take every step to see that
at least a few educated emigrants emigrate along with the workers that
emigrate to British Guiana. I do not say that all the educated Indians
who may emigrate will help the workers, for I know that amongst the
educated Indians who may go there there may be some who may exploit
them as much as the foreign capitalist; but, Sir, I feel that if a suffi-
ciently large number of educated Indians go there at least some of them
will sympathise with our workers. and help them in their organisation.

Mr. R. D. Gordon (Bombay: Nominated Official):Go yourself.

Mr. N. M, Joshi: That is not quite impossible. I had heard a
great complaint especially about Indians in British Guiana cutting the
wages of even the Negros in that Colony. I met a gentleman who took
an interest in the organisation of Negro workers in British Guiana. He
was himself a Negro and he told me that there is no one in British Guiana
who takes an interest in the organisation of Indian workers. I know
there is an organisation there of the Indian community but that Indian
community is not necessarily all workers. It is necessary, therefore, that
some facilities should be given to see that the workers who emigrate to
British Guians will be organised in their own organisations.

Then, 8ir, T want to ask the Government one more question and
that question is whether they propose to appoint their own Agent in
British Guiana or not. They have not made it clear in the notification
which they have issued, nor did the speech of the Honourable the Becretary
of the 'Department make it clear whether the Government of India have
decided to appoint their Agent in British Guiana or not. I know, 8ir,
that the Government of India did not appoint their Agent when emigra-
tion was allowed to Mauritius. We also know the consequences of that
step. Before therefore I vote for this Resolution I want an assurance
from the Government of India that they have decided to appoint an Agent
to protect the interests of Indian workers in British Guiana. There is
very great necessity for this appointment because those who have read
the Report of Kunwar Masharaj Singh will find that wages in British
Guiana have gone down since 1921 and wages may still go down. There-
fore, it is necessary that there should be an officer of the Government of
India to watch the interests of the workers who may go there. Again,
although the British Guiana Government have made it quite clear that
the omigration which they want now is really the emigration of colonisers
and settlers, still those who have read the papers can very well guess that
a large number of planters wish that at least some portion of the emigrants
will go to work on their plantations as ordinary labourers. Therefore, it
in necessarv that when we send 500 families to British Guiana there must
he somebodv on hehalf of the Government of India to watch and see that
these emigrants get land and become real colonists and are not fo_rcedAtO‘
take up service as ordinary labourers on the vplantations. I therefore
want the Government of India to give a clear indication as to whether
they propose to appoint an Agent or not. T also meke it quite clear that
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if the Government of India do not now tell me that they have decided
to appoint an Agent to go to British Guiana along with the emigrants, I
shall vote against this Resolution.

Dr. 8. K. Datta (Nominated: Indian Christians): Sir, I am very glad
that the Government of India have not been deterred by uninformed public
criticism from going ahead with this scheme which 1 believe will be of
real benefit to the people of India. Sir, I have been amazed at the ignorance
of people in this country who criticise Government for allowing Indians to
go abroad. I myself have visifed some of these Indian colonies overseas,
and while I realize that conditions there are not as good as they might be,
yet for the agricultural labourer they are infinitely betfer than in British
India. When I go down (as I have to occasionslly) to the place where
our intending colonists are housed in Calcutta, and see the disappointment
in their faces when they are told they cannot go back to the Colonies—
crowds of men, women and children who are demanding because of depressing
conditiong in this couniry to go abroad—I consider it is nothing short of
oruelty to say to them that they cannot proceed any further. I am glad,
therefore, Sir, that the Government of India have not been deterred by
criticism in this countyy.

8ir, there was a very important point made by my Honourable friend,
Mr. Joshi, regarding the welfare of the Indian communities abroad. Now,
what happens when Indians go abroad? Let us remember that the old
traditions are broken, caste and its restrictions very largely modified, the
old village system with its morality gone, and our colonists, strangers in &
strange, land, as individuals are up against strong and well organized
interests ready to exploit them, and I am afraid up against tremendous
temptations. Is it to be wondered at that they succumb? Now, Sir, the
way of meeting this is by education, education, again education of our
people in these Colonies. I see that there is a reference in'the Report
before us to what the Colonial Government has said with regard to the
education of Indians. @ 'We are supplied with figures of Indian children
under education in Fiji, but I am afraid they reflect the unsatisfactory
position in which we find ourselves in India; far fewer girls are in school
than boys. However, that may be due of course to the composition of the
population itself. But, Bir, will the Government of India be prepared to
give facilities to workers from India who will go out there for philanthropio
purposes? My Honourable friend, Mr. Joshi, belongs to a great society.
Is it not possible for members of his society to go and give exactly that
direction to his own pepple in a distant country like British Guiana?

Mr. N. M. Josh!: Why not members of your organization ?

.Dr, 8. K. Datta: My organization does send men and will send more in
the future, but I am making the suggestion to him specifically.

Lagtly, Sir, I am glad that Indians are to have a foothold on the conti-
nent of South America. Those of us who have interested ourselves in the
literature that has been published in these days regarding the disposition
of the races. of mankind have been amazed at the suggestions which are
made from time to time as to how the world should be divided up. FEurope
-and North America we are told should be preserved for the white races.
Asia and Africa are to be preserved for the coloured races; Australia again
is‘to be preserved for the white race, but South America’s destiny is yet
unknown, the northerm races desiring to preserve that continent for the
whites. But the eyes of India and other Eastern nations have also been
turned to South America. Unfortunately, Sir, in spiic of the refusal of
the Honourable the Foreign Secretary to give us information in this House
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when we inquired whether exclusion laws against Indians were in operation
in the countries of South America—there are exclusion laws in various
countries in South America, and I can give him chapter and verse for that.
Yet Indiuns are finding opportunities -in, South America. I remember a
batch of 20 or 80 Sikhs from Fiji who were tired of conditions there, charter-
ing & 20-ton schooner to go right across the Pacific to the coast of South
America to settle in Chile. But I am glad, Sir, that there is a prospect
of vigorous Indian colonies being established under the British flag and
the British Crown in the north of the South American continent. I do
trust, Sir, that this draft Resolution which has now been placed before this.
House will be accepted and that the Government of India will ensure that
the best type of colonist is eent.to South America under the protectionof
the British flag and yet with the purpose of uphoiding in those distant
regions the traditions of their own country.

Mr, J. W. Bhore: Sir, it is a maiter of much gratification to see the
manner in which this Resolution has been received by the House, and 1
am personally very grateful for the criticisms and the suggestions made by
the two Honourable Members who have just now speken. In ‘regard to the
first point raised by my Honourable friend Mr. Joshi, namely, the existence
in the law of British Guiana of penalties for breach of contract of service,
1 may say that we have not yet gone into this matter, but he may resst
nssured that it will have our attention. He has raised questions in regard
t¢ the organization of workers, the number of educated Indians at prescnt
in thig Colony and other matters which to my mind have an intimate con:
nection with the state of education in the eolony. Now in regard to that
we have been perfectly clear in our own minds; and if you will furn to
clause 13 of the draft notification you will seo that we have made the
application bf the Ordinance enjoining compulsory education in British
Guiana to the same extent in the case of Indian children as in the case of
children belonging to all other communities one of the conditions of emigra-
tion. Of course, that Ordinance may take some {ime to have any wide-
spread effect, but this is the first gtep, it seems to me, in the right direction
and I hope time will not be far distant before its strict application will
result in raising generallv the standard of education of Indians in British
Guisna. The only other point I think of importance which has been raised
is the suggestion made by my Honourable friend Mr. Joshi that the Gov-
ernment of India should have its own Agent in British Guiana. Now in
regard to this matter I agree generally with my Hamourable friend, and I
can give him this assurance that the matter is at the present moment
receiving our serious attention, and we will not allow a single intending
colonist to leave our shores until we are absolutely satisfied fhat the condi-
tions that we regard as necessary to secure for him have heen fully en-
sured. T do not think, Sir. that there is any other point for me to meet.
T thank the House for the manner in which they have received my Resolu-
tion.

Mr, President: The question is that the following Resolution be adopted :

“ That this Assembly approves the draft notification which has been laid in draft
before the Chamber specifying the terms and conditions on which emigration for the

purpose of unskilled work shall be lawful to British Guiana and recommends to the
Governor General in Council that the notification be pubgshed in the Gazette of

India.”

The motion was adopted.

The Assembly then adjourned till Eleven of the Clock on Wednesday,
the 24th March, 1926. ' ’
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